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IN THE NATIONAL GREiEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

APPEAL NO. 15 OF 2021

IN THE MATTER OF:

PRAMOD ... Appellant
Versus
STATE OF UTTAR PRADESH & ORS. Respondénts

REPLY ON BEHALF OF STATE LEVEL ENVIRONMENT IMPACT

ASSESSMENT AUTHORITY (SEIAA), U TAR PRADESH.

MOST RESPECTFULLY SHOWETH: -

1. That the preseht appeal has been filed by the appellant, Pramod before

this Hon’ble Tribunal against the grant of Environmental Clearance
si}gjng that the grant of the same, dated: 26/03/2021 by SEIAA,U.P. i.e.

ésfpondent no. 5 is illegal and has also Prayed before this Hon’ble

: I}fbunal that “To set-aside the impugned Environment Clearance dated

v26/03/2021” issued to the Respondent no. 8 i.e. M/s Star Mines, that

" Permits river bed sand/Bajari/Boulder mining at Gata No.-1, Village
p |



4

Bartha Korsi Thesil-Behat, District Saharanpur, U.P. Area measuring
36.00 Ha. has been leased out to Respondent no. 8.

. That line Application dated 03/05/2020 was made by the project
proponent, Shri Deepak Chaudhari (Partner), M/s Star mines, R/o-C-3,
Hakeekat Nagar, Near old Tax office, Saharanpur U.P. for issuance of

Terms of Reference for the proposed project of Sand/Bajari/Boulder
mining at Gata No.-1, Village Bartha Korsi Thesil-Behat, District
Saharanpur U.P. ' ‘

'
: That‘the case was considered in 466™ State Expert Appraisal Committee
(SEAC) Meeting Dated 02/06/2020 wherein, a presentation was made by
the project proponent through 'video/ielegonferencing/email because of
the Covid-19 restrictions along with their consultant M/s Ind Teéh House.
The committee discussed the matter and recommended to issue the terms

of reference TOR for the preparation of EIA regarding the project.
Concerned copy of minutes, dated: 02/06/2020 is being filed herewith

and marked as Annexure- A,

. That subsequently, the case was considered in 374™ SEIAA Meeting
12/06/2020 wheréin, SEIAA agreed with the recommendation of the
SEAC to issue the additional ToR's to the title proposal for conducting
]‘EIA studies. Concerned copy of minutes, dated: 12/06/2020 is being filed

herewith and marked as Annexure- B.

. It is submitter that, Further, SEIAA, vide letter no.
157/Parya/SEAC/5653/2019 dated: 30/06/2020 issued Terms of

Reference for the proposed project. Concerned true copy of Terms of




. S

. . l
6. That In the light of the issued Terms of Reference’ Public Hearing was
organized one 19/10/2020 after which the above mentioned project

proponent submitted an online Applicaltion dated 25/11/2020 for issuance

of Environmental Clearance for the proposed project.

7. That the case was considered again in the 509" SEAC Meeting dated\j
09/12/2020 wherein, a presentation was made by the project proponent
along with their consultant M/s Ind Tech House Consult. The committee
discussed the matter and recommended grant of environmental clearance
for the project proposal along with general and specific conditions.
Concerned copy of minutes, dated: 09/12/2020 is being filed herewith

and marked as Annexure- D.
¢ .
8. It is pertinent to mention here that the Project was re- considered in 525th

SEAC Meeting Dated 19/02/2021 wherein, Shri Pramod’s complaint
letter dated: 27/11/2020 (received in Directorate of Environment on
11/12/2020) Wherein, SEAC found no ‘merit in entertaining the complaint
dated 27/11/2020 of Shri Pramod and .accordingly disposed the
complaint. In view of above, the committeg recommended to grant the
- environmental clearance for the projeét proposal along with general and
speéiﬁc conditions earlier prescribed in 509th SEAC meeting dated
09/12/2020. Concerned copy of minutes, dated: 19/02/2021 is being filed

herewith and marked as Annexure- E.

9. That Subsequently, the case was considered in 454th SEIAA Meeting

10/03/2021 wherein, SEIAA agreed with the recorrimendation of the
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10.That Further, SEIAA, vide letter no. 843/Parya/SEIAA/5989-5653/2020
dated: 26/03/2021 issued Environment Clearance for the proposed

project. Concerned copy of Environment Clearance letter, dated:

36/03/2021 is being filed herewith and marked as Annexure- G.
PRAYER

It is, therefore, most respectfully prayed 'that this Hon’ble Tribunal . may
graciously be pleased to:

1. Dismiss the Appeal NO. 15 OF 2021 with Exemplary cost Or

ii.  Pass any such other order as may deem fit.
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PRIYANKA SWAMI

Advocate

Counsel for SETAA, U.P.
Chamber 04, Shivalik Tower
Kaushambi, Ghaziabad
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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

APPEAL NO. 15 OF 2021

IN THE MATTER OF:

PRAMOD . | Appellant\
| Versus

STATE OF UTTAR PRADESH & ORS. ... Respondents
| AFFIDAVIT

Affidavit of Sh. Anurag Kumar Yadav, aged about 46 years s/o Sh. P. N. Singh,
presently posted as Deputy Director, Directorate of Environment, having office
at Directorate of Environment Regional Office Noida, Uttar Pradesh.

1. That I am posted as stated above and well conversant with the facts of the
present case and as such competent to swear this affidavit before this
Tribunal.

2. That the accompanying reply has been drafted by our counsel upon my
1nstruct10ns

3. That# contents of the accompanying reply are true and correct and the
kit ge has been derived from official records and nothing material
Qﬁe’been concealed there from.

o \(\ : \
o | XD
__‘-;\‘ 3 %\gﬁ

R o ~ DEPONENT
APR 0

‘, ?xn affirmation at New Delhi on thlS ____day of April, 2022,
Ats ¢f the foregoing affidavit arg "rue and correot to the best of my
knowledg;« ud Ao part of it is false and nothlng material has been concealed
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